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Mew Delhl thic the l&rn day of December. 19%
Hon’ble Or. Jos
Hor’ble 3h. 2

Me. Ranl Marwah,

Rfo C-151/6, Strest No.7, -

Maglis Park, azadpur.,

Delhi, - Aopplicant

{(through Jh. Kirpal 3ingh, advocate)
VBT SHE

1. NCT of Deihi through
Cnief Sa cr““a: Y,

\
2. Commissioner of Police,
Delhi, Police Head Quarter,
indraprastha Stadium, ’
New Delhi. Cee Respondents
{through &h. ajesh Luthra for Ms. Jyotsna Kauwshik)

ORDER{ORAL )
don’ble Dr. Jose P. VYerghese, Vice-Chairman(J)

This original application has been filed by
the same applicant who has filad earlier O0A-455/97
which was dismissed on 14.3.97  after hearing tho

igarned counsel for the applicant, by
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order. In view of this, second application in- the

circumstances cannot be permitted to be filed in thig

-

Tribunal. .The applicant also has not mentioned this
Fact of the previous 0.A. being filed in this
Tribunal which isg a mandatory provision to be complied

the instanne of the ap pii int. The above said
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order in the said 0.A, filed by the applicant on the

previoks occacion  has  been brought to our notice oy
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the respondents’  counsel. In the absence o
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or in the absence of any liberty granted




Lo the saild 2pplication.  we
thic 0.A. and accordingly it
ic granted to the applicant L

as and when fresh cause of act
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Jose P Vergne
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